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OFFICE OF THE CHIEF JUDICIAL MAGISTRATE, CENTRAL. DISTRICT,
TIS HAZARI COURTS, DELHI.

 W1'HOF OCTOBER-2026,.
 fl

The following Judicial Magistrates First C lass. Central District. Tis l-larari. shall work as
Duty Miigistrtite. on the dates mentioned against their names It is hereby Cnj0lIlOd upon all the
Dut) Magistrates, to hold trial of accused persons involved in petty cases whenever necessary.
and to attend to all other urgent matters fortliwith (such as recording of dying declarations etc).
as and when the same are placed before them The concerned Duty Magistrate shall remain
available at their respective residence on the day of their duty, alter the prescribed Court hours.

The Duty Magistrates. working on Sundays. Second Saturday and other holidays. are
expected to reach the Court positively by H200 AM and remain there up to 06:00 PM. or till the
disposal of all remand matters and other miscellaneous work. whichever is later. Duty
Magistrates, working on other days of the week (o flicial work days) shall not leave the Court till
0600 PM. It is further enjoined on all the Duty Magistrates that they shall dispose off
Tr:iflieISTA Challans (ofimpounded vehicles) on the day ofiheir duties on holidays.

On the day of duty. the stall" ordinarily attached with the coneemcd JMFC shall assist the
Duty Magistrate in the work for the day.

In case the Duty Magistrate assigned duty for a given day has some pressing personal
difficulty. he! she may get the duty exchanged with another ofiicer, who is willing to perform
duty on that day. Any such exchange ofduty. be communicated to the Office of the undersigned.
\\-C" in advance. so that no one is inconvenienced.

Sr.
No

blame ol'Ld. JMFC 0 pays of Duty l, Holiday; “I can Room N0.

IO -ILMs. Nidhi Bala, JMFC 01-10-2026
R/0 l7.Aal<asha Enclave, Abliay -
Khand-ll, lndrapuram, Ghaziabad, UP

3 's1{. Kai-anbir Singh, JMFC . 02-10-2026I .
37'

R10 160-161. C-7, Sector-8.
Tlurd Floor. Rohini. Delhi. i
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Ms. liieeti, mac D " 03 l0 2020 1 205 ism. Block
R10 H No 465. Nehru Enclave.
/}.l'J2EYE@_l_.__..._ _.. as... , ..-.___s____ -.__m ,___._.
Ms. Dccpikzi, JMFC 04-10-2026
Rio C-l4. Rashtrapati Bhavan Cabinet .
Affairs CGI-IS. Sector-l0. Plot No 3.
Nsw_DsL1ss__ .. . -, .- _-s _ L . -
Sh. Nishat Bangarh. JM FC 05-l0-2026
R.o 68!. Greenwcw Apartment. V
Pocket-2, Sector-I9. Dwarka. Dcllii
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Sh. Siiivecep cZ1'»i=i,Jiiii?t5 '00ii0-10:0 T ' ' 203. (‘BA-ll
R 0 B-SH. Roliini Heights. Sector-29.
Riiliini. Delhi
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\1\. lmhkushan .labin..l.\lFC 01-in-1-0:0 " 4/ '1'. . - ' '1 't
Q 0 '45. icrrttte Fvllflh HOOP. Poi.rtcP :1’?!

\}::~.t.1 \ that‘. \e\\ Delhi '1,’

- Y _ _..i___-v__ . .,_ ~ ~ '

\ ‘its. Pooja Yadav, J.\lFC I13. I ti-2026 '
l--II". Sector-9, \'c\\ Vita) .\'agar.
Lihaziabad. l'P

'0 ‘ \Is. Pa}-al Singal, mrc C 00-10-2020 _' 2%
R o BH-3. 65. 03"‘ Floor. Royai Garden
Estate. Sector-61 , Noida_ l‘P

iii ‘ Sh. Vaibhav Girg, JMFC
R o Flat No 405. Tower SEMA Shipra
Srishti. Ahinsa Khand-l. I ndirapuram.
L'P-201014

0%’ '52-50 @u NJ

r_...‘ - -i--—- _ - --_. 4;?-_._ii_ +4, - - ' 4---—"~

ii Sh.K:ir1ikTaparia.J.\lI-‘C 1l;L";% 2:1
- Rm E-l 3. 2"“ Floor. Jangpura Extension.
New Delhi.

i Em’ Ms. i5reEFii=joFi=. JT-ti?c_ D S712-i0-2026 1 ' A 4* T 52
R/0 B-3'34. Upper Ground Floor.
Sector -17, Rohini, Delhi

___A__,_ 7 _ _. i___  — __ _ _ '7" ——ii Sh. Arjun Kirar. mac '* I3-10-2026 2- 69%-I
Rio R-801.802. Raghubir Nagar, |4_||)_1gg6
.\’e\v Delhi

14 Sh. Arvind Tamar. JMFC is-to-2026 *' i" .=<~- am as-.~¢.i
R/o 341. DDA Flats. Pocket-I
Sector-9. Dwarka. Delhi.

15 Sh. Danveer, JMFC "‘ is-i0-2020 1. ca s-r
R./o Flat No. A-102. l“ Floor, Gulshan- »
E~lqbal CGI-{S (Palm Court
Apartments). Dwarka, Sector-l 9B.
New Delhi.

'i<; ‘msjcai-im£icai1;,;iii1rc " ' i7-i0-2026 :0‘f5~.;=t sine;
R10 404, Suriehari Bagh Apartrnent.
Sector-13. Rohini. Delhi

‘ . . ___-_i_-.-W7___~ ;__. ._ _._ ___ _ v1-; Ms. Gowri Reghunath,Ji\‘lFC 1,s.iii-'>,g'zs :01. fa;-E"
R./0 C-4. Pocket-7. Kendriya ‘Vuiar.
Sector-82. Noida. UP.

. _ L ..__A_._.___ _ _ _

ll-I Ms. Manya. JMFC - ]Q_]iL’,!i}§ ' 1“?
R10 H N0 I45-146. Pocket-(i—I".
Sector-3. Rohini. Delhi

to ' Ms. llanihitu l\'1i$hl‘fl, cm ' ‘ }&|!L‘tP§ ' =3
I)-I /28. Central (ioverriment Officers 3!_!!\_v!]\§-
Quarters. Bhnrti Niigar. :\v'[8]'li!.I‘lSl'll
Rarniiii Marg. Opposite Khan 3*-larliei

‘ l)ellii H_ _ _ _ _ _ '_ _
‘ll Ms. Ariidliuna. .lMl-‘C 33.|i‘i.1ti1n .‘~ : \ “ it . \

lL’u ('- 206, Ntirwanti Apartiiients. ll‘ 33,10,393;
I \ti.'n<.io|t. NC“ DL‘ll'1l
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Aparttncnts. l P Extension. Delhi-92.
>__ __ ‘____

4/5. Second Floor. Mangla

11 Ms. Shaina Goyal, JMFC
Rio A-7. Pushpanjali Enclave.

= Pitampura. Delhi. F-
25-IQ-Zfllfi 343

23 ;sti.A
, R10 C-157. Anand Vihar, Delhi-92 ‘

T 24 E Ms. Sayesh Chadha, JMFC
R/0 39/2. Shalcti Nagar. Delhi ‘

._;i‘t.--- — —2kflSll Mfihln singifi JMFC S - -, Z6-l0 2025

b-l't\-I \.lG'\ IQ-5*27-10-2026 T i T"

T_

l_____

25 0 Sh.AnkitSolanki,JMFC _
ll Rio House No. 103-I04. Pocket-9,l

Rohini. Delhi ‘ ‘

-_-_-_.hi.f___,

Ids-10-2026 1 T 31 i T

26 = Ms. unit Gupta, JMFC * 30.15.5126 20l. CBA-ll
R/0 F-I50. Upper Ground Floor. T
Mansarovar Garden, New Delhi. .

27 Ms. Rashi Raheja, JMFC ”L3[)l|*();ggg5
. R/o 2092, Gulabi Bagh, Pratap Nagar. -

‘u-I Ln)

- New Delhi. i . i .
> A-ik. -— 7 _ _ l "77 .

_*L_.

2s Ms. Ravisha Sidana,JMFC at-10-2026 1 S icon-it
Rlo Pharma Apartments. B-1/l 0, I
Ground Floor.l P Extension. Patpargatij. . '
Delhi
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The dates mentioned in the third column and which are underlined, are holidays
(i.e. Sundays. Second Saturday and Gazettcd Holidays).

Whenever, an otherwise working day is declared a holiday. the Duty Magistrate zlsstgngd
duty on that day will be deemed to be the Duty Magistrate for the entire day and nu
separate order shall be issued in this regard.

On holidays. the Duty Magistratcsishall hold Court from the Room Numbers mentioned
against their respective name. "

lt is impressed upon all the .lMFCs not to leave any pending work in their respective
Courts and sign all the orders passed by them on the day (including in regular liles and
misc. matters) The Judicial Oliiccrs are further directed not to leave the Court without
signing the release warrants. once; the bail bondslsurety bonds have been accepted by
tliem, even while proceeding on half day leave. and not to leave such work for the Duty
Magistrate of that day In an exceptional case. il' a JMFC leaves the Court alier accepting
the bail bond and without signing the release warrants. the same may be signed by the
concerned Duty Magistrate, alicr taking report in writing liom the Reader!/lliliizatl ol' the
concerned court and in such eventuality the Duty Judicial Magistrate shall submit a report
of his having signed the release warrant ola particular Court along with the report so
received by him liom the stalT of that Court to the undersigned on the following day

The Duty Magistrate will not look alicr the Court Work of his/her Link Magistrate as per
the table given in the link roster. liut shall not be exempted liom recording sttitetiient its
I64 Cr PCI l83 BNSS. if marked by the undersigned. ll such work ofan ollicer comes tti
him-‘her. it shall be put up before next Link Nlagistruie oi" such officer lilte stinie iuiultl
not require a liimial order of marking i '¥~’..w¢x.
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' 5 d ow nfnnt Judicial \\orl\ yyliatsiieier tts~.iy_-m-if rt
\ll the Ditty X-lagistriites shall .i so I-“P
them by the undcrfiltlncd

lar ‘via istcrial (‘ourts shall take uP ii" mlsccnnncous apphcamns 'nciud'"£-5ll R 1 - B - -
haiLl'tni(i:Lri‘m bail. riiperduri eie in all matters (pending trial as iiell as pendtfltl
intestiaatioii except those specifically assigned to I.d Duly Magistrates by ihls Order;
[*unh¢;_ n is impressed upon all the JMFCs. Central District. T:l1C. that the applications
t"s 52-A NDPS Act. which hate been assigned to them as Duty i agtstratc. are to he kept
in their respective regular courts till its dtSP°5*‘| H1“ Said “PP|1¢fll10t1S shall not he
assigncd to next Duty Magistrate -

lhe Duty Magistrate of the day shflil also report at the Video Confcr¢11¢Il1B Room. latest
by |2;0Q noon and shall dispose olflhe work as per direction ofthis Ollice. contained in
omee Order No. 8340-80/M.\l (MM/2008 dated 23-01-2003
the Duty Magistrate is not supposed to deal with the regular files/remfltld i1PPil°al1°IIS OT
any Court llcl she shall only consider the fresh remand applications filed by the
Investigating Oflicers after 5 PM. besides considering the bail bond and surety bond

u furnished. tn pursuance to the hail orders passed by the llon‘ble Supreme Court. I-lon'b]e
High Court of Delhi and [.d \'C.‘¢ilOl1S Court. on the same day it is further clarified that in
case the bail orders passed hy the l-lon'ble Supreme Court of India or llon‘blc High (‘nun
of Delhi. are received in any \-tagisterial Court. after 5 PM . cvcn if the same has been
passed on any previous date. the bail bondlsurety bond with respect to such orders. if put
up before the Duty l\/iilglSll'i'llL‘ is supposed to be considered by him! her

lhe Duty Ntagistrate assigned duty on holidays shall also take up the cases of CB1.
“arrants of arrest issued by the authorities beyond Delhi etc He.’ she shall also dispose
otT the matters presented before him! her by the Railway Police. The Duty Magistrate
shall take up all other miscellaneous matters. as placed before him! her. as per law

fhc Judicial Officers who are deputcd as Duty Magistrate. if summoned for the day of
such duty to appear as a \\'tlnc55 in some other Court complex shall send a formal t'cqui:51_
\\t‘ll in adyance to the Court ‘l\l‘iCfl! her she is to appear as a witness for his/her exemption
from court attendance lf the Court in question again intimates the Officer. requiring his
attendance for that day of duty. he/she may do so in the forenoon session under 1l‘1ItlT1a[iQ11 '
to the undersigned

fhe Judicial Magistrate First Class deputed for duty on holidays. second Saturdays and
Sundays who actually work on such dayts) will be entitled to avail ofspccial casual leave
(Compensatory l.eavc) in lieu duly performed on such day (s) within one year thereof and
members ofthe staff of their courts as well as the Cashier/Ofiicial of Cash Branch who
actually work on such days shall be entitled to avail special casual leave (Compensatory
Lcaycl in lieu of duty performed onrsuch day(s) within six month thereof. The Special
Casual Leave (Compensatory Leave) of the .lMFCs shall be routed through and alter
\Cl'1fiC-ZIUOFI by the undersigned lhe JMFCS while forwarding the application of the staff
for giant of such Special Casual Leave (Compensatory Leave) shall verily that the official
concerned had actually worked on a particular date

the Duty Magistrate is directed not to proceed on leave on the clay of his! her duty fhey
may hov-ever. in exceptional eases! pressing exigencies. exchange their duties “tilt .1
I-Hlilflg otficer (whose consent is obtained in writing), provided the same is done v-ell in
time with advance notice to the Office ofthe undersigned

In case of transfer of any Judicial Officcr. the successor Judicial OmCCl' shall vtorlt as
Duty Magistrate in place ofhisher predecessor

lhe Duty Magistrate shall be deemed on duty from 10.00 AM ofduiy dayrlo 09 59 AM of
succeeding day

l|Tfli'sl1ita Mishra)
Cliiefludieial ‘Magistrate

(‘entral District. "lltti I)c]h|
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The Ld Rcgtstrar General. llon'bIe Htgh Court of Delht. New Dclht
(Through Ld Pnnctpal D|strict& Sessions Judge (HQs). Delhr
The Ld Pr ' ' 'mctpal Dtstrtet & Sesszons Judge (llQs). Delht
The Ld Ofiicer In-Charge. Pool Car, THC. Delht
The Ld C.IMs. all Districts. Dclhtf N D lhi

C“! C
T1" 11¢ 3°°"’=l*11'Y. DLSA. Central Dtstrtcl. THC‘. Delhi
Th Ld A ' ’e dmtmstrauve Ctvtl Judge,Ccntral Dtstrtet. Delht
The Ld ACJMsfJMsFC. Central Dtslrtct. THC and Ratlway Courts. Dclht
The Ld Prmc' al Mlp agistrates, JJB-l,ll & Ill. Delht»'Ne\\ Delht
The Dtrector. Prosecution. THC, Delht
The Comrmsstoner ofPol1cc and DCsP. North. Central and West Dtstnct. Delht
Th ~ I G (P 'K l"I$°|1)- Tthar Jatl. Delhtl New Delht
Thfi 5¢CfL'lflf1I=$. Bar Assoctatton. all Court Complexes Delht
The Na/.arat Branchll-tlmg Sectton. Central Dtstnct. THC. Delht
111: A0 (J). Com - 'puter Branch. Central Dtstrtct. Delht
The Care Takmg Branch, H-{C. Delhi
The Supdt -Jzul. New Delhtl Law Offieer. Tthar Jath Lock-Up lncharge. lll(‘
For uploadtng on Central Web-sttc Commtltec though LAYER
lhe Vtdeo (‘onferencmg Room. l‘llC. Delht
lhe Ca>h Branch. THC. Delht
Reader to CJM, Central Dtstrtct. Delht
l'he Dealmg /bstt (Lent-e). Judtctall Admn Branch-l_ll &:I|l. Central. l'l'l(‘
[he Guard I-tle

§€-¢_.e¢
(llarshita Mishra)

Chtell Judtctal \lag|stratc
Central Dtstrtct. lllt‘. Delht


